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President to defray the charges which 
will come in course of payment durin, 
the year ending the 31st day of March. 
1971. in res;:ect of 'Railway Board· ... 

Dem.nd No. 2 Miscellaneous Expenditure 

"That a Supplementary sum not e~, 

ceeding Rs 25. '8/1(0 be granted to the 
President to defray the charges which 
will corne in course of payment during 
the year cnding the 31st day of March, 
1971. in respect of Miscellaneous Expen-
diture'," 

Demand No.4. 
ministration 

Working Expenses-Ad-

"That a Surplementary sum not cx-
ceeding Rs. 5.8i.89.01JU be granted to the 
President to defray the charges which 
will com~ in course of payment during 
the year ending the 31st day or March. 
1971, in respect of" "Working Expen~es
Administration· ... 

Demand No. S. Wori iDe Eltpenses-Repalu 
and Maintenance 

"That a Supplementary sum not ex-
ceeding Rs. J4,i6.8Y,WU be granted to the 
President 10 defray Ihe charges which 
will come in course of payment durin. 
the year ending the 311t day of March. 
19;1. in respect of 'Working Expenses-
Repairs aDd Maintenancc· ... 

Demand No.6. WorklngE xpenses-Opera-
lIog Stall' 

''That a Supplementary sum Dot elt-
ceeding R~. 13.10.17.(100 be ,ranted 10 
the Prcsident to defray the charges which 
will come in course of paymcnt during 
the }car cneling the 31st day of March. 
19.1, in re'reCI ot 'Working Expenses--
Operating StafT' ... 

Demaod Nn. 7. Workln. Eapouae. Opera· 
lioo (Fuel) 

"That a Supplementary sum not ex-
ceeding Rs. 8.26.OCJO be grantcd to the 
Presidellt to defray the char&~s wbich 
will come In course of raymcnt during 
the year endirg the ~lst day of March, 
1971. in reopeel of 'Workina Expcllscs-
Operation IFllel)·." 

Demand NO.8. Working Expenles-Opera-
lion otber tbl. Stall' and Fuel 

"That a Supplemcnta"y sum not ex-
cecdin. Rs. 55.4 .000 ~e granted to the 
President to defray the charges which 
will come in course of payment durin. 
the year endlOg the 31st da. of March, 
1971, in respect of 'Worklng Expenses-
Operation other than Staff and Fuel· ... 

Demand No 10. Working Espensel-Stalf 
Welfare 

"That a Supplemcntary sum not ex-
ceeding Rs 1.4~.5(},O. 0 be granted to the 
Prcsident to defray the chargos which 
will Come in C(lurse of payment durin. 
Ihe year ending the :·1 <t day of March, 
1971. in respect of 'WIJrkinJ Expenses' 
Staff Welfare' ... 

Demand No. 15. Open LIne Work.-
Capital, Depreclalloo Reseru Fuad aad 
Denlopment Fund 

"That a Supplementary 8um not ell-
ceeding Rs. 3.()OO be grun:ed to the 
Pre,ident to derray the charges whi:b 
.. ill come In course of payment during 
the year ending the 31st day of M .reh, 
1971, in re~pect of 'Open Line WOt ks-
Capital Depreciation Reserve Fund and 
Develnpment Fund· ... 

15.12 hrl. 

APPROPRIATION (RAILWAYS) NO.4. 
BILL·. 1~70 

THB MINISTER OF RAILWAYS 
(SHRI NANDA): I beg to move for leave 
to introduce 3 Bill to provide (or the autho-
risation of appropriation of moneys out of 
the Consolidated Fund of India to meet Ihe 
amounls spent on certain service. for the 
purposes or Railways dudng the flnane'al 
year ended on Ihe 31st day of March. 1969, 
in excess of the amounts granted for tbOle 
lervic'. and for that year 

MR. CHAIRMAN: The question il : 
"That leave be granted to Introduce B 

Bill to p'<lvide for the authorisation of 
appropriation of moneys out of the Con-
solidated Fund of India to meet the 
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amnnnts spent on certain services for the 
purposes rf Railways during the financial 
yenr e'lMd on the 3 I st day of March, 
1969, in exee_s of the amounts granted 
for these services and for that year." 

The motion "'a, udopted. 

SHRI NANDA : I introducet the Bill, 

Sir, I beg to movet : 
"That the Bill to provide (or the 

authorisation of appropriation of moneys 
out of the Consolidated Fund of India 
to meet tho amollnts spent on certain 
services for the purposes of Railways 
durinB the financial year ended on the 
3ht day of March, 1969, in excess of 
the amounts Bran ted for those services 
and for that year, be taken into con· 
sideration. " 

MR. CHAIRMAN: The questiOD is : 
"That the Bill to provide for the 

authorisation of appropriatioD of mODeys 
out of the Consolidated Fund of India 
to meet the amounts spent on certain 
aervices for the purposes of Railways 
durin~ the financial year eDded aD the 
31st day of March, 1969, in exccss of the 
"mounts granted for those services and 
for that year, be takeD into COD· 
slderatioD. " 

The motion waJ adopted. 

MR. CHAIRMAN: The qUestioD Is : 
"That clauses 2, 3, I, Schedule, En. 

acting Formula and Title stand part of 
the Bill." 

The motion was adopted. 

APPROPRIATION (RAILWAYS) NO.5 
BILL·, 1970 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : I move for leave to intro· 
ducc a Bill to authorise payment and appro-
priation of certain further sums from and 
out of the Consolidated Fund of India for 
the service of the financial year 1970·71 for 
the purposes of Railways. 

MR. CHAIRMAN: The question is : 

"That leavr be granted to inrotluce a 
Bil! to authorise payment and apl"ro' 
pr,ation of certain further sums from 
and out of the' Consolid .. cd Fund of 
India for the ,ervice of the financial 
year 1970·71 for the purposes of Rail-
ways." 

1 he motion was adopt.d. 

SHRI NANDA: Sir, I introducet 
the Bill. 

Sir, I movet : 
"That the Bill to authorise p"ymeDt 

aDd appropriation of certain further ~ums 
from and out of the Comolidated Fund 
of India for the service of the financial 
year 1970·71 for the purpo!es of Rail-
ways, be taken into conSideration." 

MR. CHAIRMAN: The question is : 
"That the Bill to authorise payment 

and appropriation of certain (Uri her sums 
from "nd out of the CODsolidated Fund 
of India for the service of the financial 
year 1970·71 for the purposes of Rail-
ways, be taken into con,ideration." 

Clouses 2, 3,1, Schedule, Enacting Formula 
aod J fl,c Wtre add.d 10 the Bill. 

The mol ion was adopt,cJ 

MR. CHAIRMAN: The queslioD is : 
SHRI NANDA: I move : 

"That the Bill be pissed." 

MR. CHAIRMAN: The question Is : 
"That the Bill be passed." 

The morlon was odoplcd 

"That clauses 2, 3, I, Schedule, En-
acting FormDla and the Title stBnd part 
of the Bill." 

The mation wa. adopt,d 

Clauses 2, 3,1, Scht.'du:" EnactIng 
Formula and the Tille we,~ add,d 

I" thd Blr/ . 
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